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HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
NEW DELHI
ORIGINAL APPLICATION NO. 877 OF 2022

IN THE MATTER OF:-

Paryavaran Mitra ....Applicant
Versus

State of Uttar Pradesh & Ors. ....Respondents

STATUS REPORT OF THE NAGAR PANCHAYAT PARISHAD FARIDNAGAR

GHAZIABAD UTTAR PRADESH

MOST RESPECTFULLY SHOWETH:-

1.

That the present matter is pending before this Hon’ble Tribunal and is next listed

on 30.01.2024.

The present matter pertains to the illegal encroachment of the ponds; its
restoration in Khasra No.10, 33, 310, 343, 355, 387 Gha, 609, 691, 980, 1046,
1047, 1103, 1109 and 1128 situated at Khasba Faridnagar, Pargana Jalalabad,
Tehsil Modi Nagar, District Ghaziabad Uttar Pradesh, in total admeasuring
11.1350 hectares.

That in said application, the applicant/complainant alleged that the ponds with the
khasra number as supra, have been illegally encroached upon and they have been

subject to the discharge of effluents.

That qua the complaint and pursuant to the orders/directions of this Hon’ble
Tribunal dated 16.12.2022, joint inspection of the ponds were carried out the
report of which is already available on record of the Hon’ble Tribunal, and the

status update qua the above ponds in itemized manner is herein under submitted

afresh:
SI. Khasra | Ward/Mohalla | Area as Area Last Remarks
Nos. Nos. per available in | measured
record (Hec.)
(Hec.)
1. 10 8, Taleyan (W) 0.7970 0.7970 27.12.2023 Dry + Silt
2. 33 8 Taleyan (W) 0.5880 0.5880 27.12.2023 Dry + Wet
3. 310 10 Kureshiyan 0.0890 0.0890 27.12.2023 Wet
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4. 343 10 Kureshiyan 2.2950 2.2950 18.01.2024 Wet

5. 355 10 Kureshiyan 0.7080 0.5860 08.01.2024 Wet

6. 387 Gha | 8 Taleyan (W) 0.7650 0.7650 27.01.2024 | Wet+ Filled

7. 585 3 Gouttampuri 0.4170 0.4170 08.01.2024 Dry

8. 609 3 Gouttampuri 0.1520 0.1520 08.01.2024 Filled

9. 691 11 Pust Chowki | 02780 02780 25.01.2024 | Wet+ Filled

10. 980 3 Gouttampuri 0.8090 0.8090 08.01.2024 Dry

11. 1046 3 Gouttampuri 0.7840 0.7840 20.01.2024 Wet

12. 1047 3 Gouttampuri 0.3080 0.3080 20.01.2024 Wet

13. 1103 5 Holli Chowk 0.3670 0.3670 24.01.2024 Wet

14. 1128 7 Bhojpuriyan 3.0480 2.3400+ | 27.01.2024 Wet +
reclaiming Encroached

That it is submitted that in the status report of the Joint Committee of District
Administration along with Municipal Corporation, State Wetland Authority,
UPPCB in compliance of the order dated 21.04.2023, they was a typographical
error in Paragraph No.2 with respect to the inclusion of Khasra No.1109 as Pond

and inadvertent omission of Khasra No.585. The correct list is supra.

That as on date, only one pond is under encroachment. With respect to the
encroached pond, detailed survey on encroachment is being carried out and as on
27.01.2024, several encroachments have been identified. The process of marking
of the encroachment is still in process with the help of the officers of Revenue
Department and the process is likely to be completed by 29.02.2024. The final
report of the Revenue Department for measurement of Pond at Khasra No.
387Gha and 1128 is awaited and is yet to be received in the office of Executive

Officer, Nagar Panchayat.

For improving the quality of the ponds, detailed project report alongwith
budgetary provisions is being prepared by the J.E., Nagar Panchayat, Faridnagar
and it will be finalized by 28.02.2024.

That being Nagar Panchayat, the budget allocation for large scale works is very
limited. In the FY-2023-2024, the Nagar Panchayat received an allocation of Rs.
26,93,574.00 in the 15" FC as tied grant for SWM and drinking water; Rs.
17,95,716.00 as untied grant for constriction of road and drainage. The State grant
in the FY 2022-2023 was only Rs. 20,49,545.00, from which day to day affairs of
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Nagar Panchayat has to be carried out. In total, the Nagar Panchayat was in
receipt of Rs.65,38,835.00 only from which all development activities,
compliance of the SWM Rules, 2016 and salaries including day to day

expenditures have to be met out for a population of about 12,750 (census of 2011).

9. From the tied grant of 15" FC, Rs. 17,62,000/- were spent on the cleaning of
Pond at Khasra No. 585 and 980. Sludge and weeds have been removed and it is

expected and in coming rain, the pond will be filled.

10. The Nagar Panchayat, Faridnagar is having exceptional fund deficit and needs
proper fund allocation for rejuvenation of ponds, for which the detailed project
report with the budgetary provisions is being prepared by the Nagar Panchayat
which will be sent to the State Government by 28.02.2024.

11. The Detailed Project Report on interception and diversion and STP for existing
drains in Faridnagar Town under SBM(U) 2.0 for the estimated cost of
Rs.1099.69 Lacs and Detailed Project Report on Sewer Network and HSC in core
sanitation Zone in Faridnagar Town under SBM (U) 2.0 for the estimated cost of
Rs.1061.06 Lacs totaling 2160.75 Lacs has been prepared by UP Jal Nigam for
creation of STPs and creation and extension of sewage in Nagar Panchayat-

Faridnagar, Distt. Ghaziabad, UP.

12. Storm water drains are being created to carry rain water can for effective recharge

the existing ponds.

13. The above status report is being presented to the Hon’ble Tribunal for kind

perusal and directions in this regard.

O EARRsean:
Nagar PahthArirrunadragas -
[ Rrarere

Through L A
M
; [Vibhav Mishra]
Counsel for Nagar Panchayat Faridnagar
New Delhi Chamber No.221, C.K. Daphtary Block,
Dated: 29.01.2024 Tilak Lane, New Delhi 110001

(M): 9473565666
(E): vibhavmishra@outlook.in
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Pond Status
Area
S.No. Pond Name Khasra No. Sludge/
(sam) Dry/Wet | Weeds | Jungle
Earth

1 [arE- 03 Manyst oA Wa & Uiy 585 4170 DRY 0 80% | 35%
2 [ar3- 03 MaHYRY Duda Wi & UM 980 8090 DRY 0 80% | 35%
3 |arS- 03 AT TRA UG & TP & U™ 1046 7840 WET | 80% | 40% | 50%
4 [arS- 03 MUY TRA UG & AHMH & U 1047 380 WET | 80% | 40% | 50%
5 |arE- 05 Bt T 1103 3670 WET | 50% | 80% | 50%
6 [arS- 07 Aigee HINYRAM ST araE 1128 30480 WET | 50% | 80% | 60%
7 |are- 10 Mg HREH 343 22950 WET | 10% | 0% | 20%
8 |arS- 10 Mg HREH 310 890 WET | 10% | 50% | 50%
9 [areS- 8 AgT e @fEm) 10 7970 DRY 0 50% | 100%
10 |[arS- 8 AgT afer @) 33 5880 DRY 0 80% | 40%
11 [arS- 03 TMAHTR SFRTE A 609 1520 WET 0 0 0

qrS- 8 HgTd afer ToUoHTIad &b
12 ([ 3879 7650 WET | 40% | 40% | 50%

T
13 [arS- 11 Aige Yd it 691 2780 WET | 60% | 30% | 60%

qrs- 10 HigTel HRIRAM A1 dre Aig &
14 | 355 7080 WET | 30% | 30% | 50%

3a¥ Srfirer
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Mob. No. -7599201516
Email id: apdghzibad@gmail.com
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IN THE COURTOFNOXWW’((’ eovy T LL’»’MW’J A‘&W.@Mi‘
Suit/Appeal No. 04\')\\0‘8 ..H:......ﬂ}....?:&%uavsoncnow OF 201

VERSUS

thrF Pre fhall come that I/
/

The above named..,

e%

2

Plaintiff(s) or

Petitioner(s)

Appellant(s)

Defendant gspondem(s)
%{51 Najai Ta

Complainant(s)

Agcused Kn

all to whom

. VIBHAV MISHRA |
Advocate-on-Record
Ch. No. 221, C.K. Daphtary Block

(herein after called the advocate/sm W

...do hereby appoint

n o’t%—woted case authorize him:-

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately

for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the

prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the

power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And Ifwe undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And |/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he

shall receive and retain for himself,

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. |/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case

-0n-Record
» C.K. Daphtary Block
me Court of India

prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We
engnderstood by mg/us on this ..
the fees.

to these presents the contents of which have
..‘....2223:cepled subject to the terms of

Client



